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Mr B.K, Sh-arma for the applicant. 

hr G.Sarma,ddl.C.G.S.0 for the 

respondents.. 	 - 

O.A. admitted. Notice waived. 

Prima Pacie it appears from Annexure 

B that the aplicant'elongs to Scheduled 

Caste should be eligible to be appointed 

e4er under the Scheme ' 1 Casual Labourers 

(Grant of Temporary Status and egulari-. 

sation) Schemof Government of India 

1993
1)meant for permanent absorption of 

Group '0' staff since the applicant belongs 

to Group '0'. The servicee'-'oP the applicant 

w as terminated by a verbal order in the 

Month of November 9 1990. The applicant had 

been representing to the authorities to 

absorb him. Eventually he addressed a 

representation to the Prime Minister's 

office. That being referred to the Direc-

tor General of All India Radio 7  the office 

of the Directorate requested the Assistant, 

Engineer(Civil), Civil Construction Wing, 

All India Radio, Dibrugarh by letter 

dated 11.5.95 to submit his commentjto the 

Directorate at the earliest. That infor- 

SI ••SII$ ¶ IS •IIIi..••. . .1I • 4.s IIII 7I • ••. 

13.9 ..9 •5 
I tim ippIicatiOn is it 

rorm and within time. 
C. .F of Rs. 501-. 
zeposited vide 
IPO.!BD 
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of' 
13494,95 —mation was furnished but ittranspies 

that the matter was to dealt with by / 	.. 
Ch'ie( Eriqineor(C),CW,.AIR,.New Delhi 	and 

therefore thessistant Engineer(C), CCW,AIRI 

Dibrugarh by.ett 	dated 15.7.94 reques- 

ted the Directorate to despatch all the 

related dô cumets 	d,.repe 	of the appli- 

canto Chief Engineer(C),CCW,AIR, New 

Delhi fo'x early action. It i 	seen that 

by earlier letters Assistant Engineer(C), 

COW, 	AIR, Dibrug''rh has recommended for 

smpathetic cáñideation of the 	cese of 

the applicant as he was a good., 	efficient 

and sincere worker' and wasan e e d y.p é rsor  

and only earning r'ember of the family. 

• Th e ChieP Engineer(C), CCW,AIR, New Delhi 

* 
does not appear to have taken the decision 

'.•'' even' 'though the matter has. been pending 

sinpe July 1994'and.ae anxiety was shown 
• 	

V  by the Di'r'ecto.rate by lett er dat d 11 .5.94 

to decide the mattelearly in view of the'- 

reference from Prime 11in1ster t s offipe. 

It is now:  the grievance of the ap.licant 

V  that while the matter is thus pending some 

V 
o thers  who were junior to him are being 

• 	 - absorbed and thus injustice is being caused 
V 

V  
V  tohim. 	 V 	

V 

V  
I'n the circumstances it is desirable 

V that the decision on the request rorabsorp4 

• tion of the appli.cant in group 	tQt 	category' 
V 	

V  V 
V  

staff be taken expeditiously by the Chi 8f 

V  Engineer(C),CCW,AIR,NewDelhi with whom the 

matter 	seems to have rested since July 

V 	
V  

1994. The said authority is therefore 

• 	V 
V 

di:rected to take the decision and convey 
V  

it to the applicant within a period of 

two months from th'e. 	date of communic ation  

of this order. 	In the event of no such V 	
V 

deisVion ±s' being taken within that time 	
V 

V  or th:e applicant feels aggrieved by such 

'decIsfon 	he uJL11' 'be at' liberty 'to 'approach 
V • 	V 	

/ 	
V 	'• this T r ibunal for relief. 	V 

V cant d... 	3 
V 
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IN i E C1 	 STRATIVE TBUNAI; GAUHA2 B INCH, 

QJWiIi1TI. 

Jp1icetion under section 19 of the 

C&itral Acn.thistratiVe Tribunal Act, 1985. 

0.A. No, 

ri Shyanr,1 KumarMallidc. 

Tin ion of India & 0 r.  

S1.No. affLiexuLe. 	ticnlar, RjqeL  

 Application, 1. 17, 

 Veriflcatiofl. 179 

3, A. Cast certificate. 18. 

4, B Details of working dys.. 19. 

5 1  C R,rese -tatlon datecL- 

2)9.90.  

6. D Rresitation dated 	- 

,16.9.91. 

70 E Letter dt. 24.3.92. 

81 P Represeitátion dt. 30.6.92 

90 C Letter dt. 12.10.92 

10. H Letter.dt. 23.3.93, 

11, I Direclx r Gera2.' S 

Letter Dt 	13,5.94, 

34 J Letter dt. 8,6.94 	- 

13. K Letter dt. 15.7.94. 	- 
'1 

1 . 	OltS4, 

d c3ir cLN 	
I 
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1.ParticularE of the t. 

Shri Shyamal Kumar Nallidc, 

8/0. Late Satish ch. Mallidc, 

Bozbarj Railway Colony,, 

Railway Q.iarter No. 45A, 

P.O. - Dthxugar, Assam 

2. 	Ptj1çhe Res,onaets. 

10 Union of India, 

thro4i Secretazy, 

Qvt, of India, 

Miitr of Infoixnatjor) and 

Bvad Casting, New Delhi, 

2. Direcb,r Geeral, 

All India Radio:, 

?Ja shvan i Bh awan, 

ar1 iamt St reet 

New Delhi 110001. 

3, The Chief Engineer (Civil),. 
• Civil Onstruction wing (Ccw), 

• 	 S  ?1214 New Delhi, 

4. The Superintgaing Engineer (Civil), 

Civil Omstzuction Wing, 

All In dia Radio, (3uwahati. 
• 	 5. Exeaitive Engineer,, (Civil), 

Civil Onstzuction wing, 

All In dia Radio, Dibzugarh. 

s- 	•1- 	 h-h- 
c v- 	ct- A 

° 
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Particulars gor. whid this applicat ion is made: 

This application is made br appointnet of—the 

apin-tnn-t of the apjlicant on priority basis 

in any regalar group •' 1)' vacan cy, in the All lnjja 

• 	 Radio, Civil Construction Wing, and also against 

the appointment Gf Shri Ajith Baran Mitra, Group 

Pen in the ntnth of July, 1 94 k in the 0/0 the 

Civil Construction, 111 India Radio, Ltbxugaxh. 

4, 	Ju 4di ction: 

The applicant declare that the case is within 

jurisdiction of this I*m'ble Tribunal, 

Limitation : 

The applicant further declares that the case th 

is within limitation prescribed under section cx 19 

of the Centrel Administrative Tribunal Act, 1985. 

pacts of the case: 

That the applic -it is a citizen of India as such 

he i5 entitled to all the righl and privileges g.laranteed 

under the Constitution of India. The applicant belongs 

to Scheduled Caste omntmi. He belongs to poor family 

having no source of income. The applicant passed his 

Matriculation Examination in the year 1991 fxom Board 

of Secondary Erlucetion, Assam (8EBj). 

A opy of S. Co Certificate is enclo ded as Pnn eure - ' A'. 

That the  applicant initially engaged as casual 

Lour w.e.f. 1.12.88 in the office of the Assistant,<t 

Civil Con str ctio n wing, All In di a Radio • The applicant 

7 	was entristed with different nature of wxks in the 



LAI 

- 

çffice of the Assistant thgineer, Civil Construction 

Wing, DibrugazI. The applicant is also  some times 

gaged in clerical work in the office of the Issistant 

thgiseer. The applicant continuously worked without any 

break for 348 days from 1st Deceber 1988 to 31 Lec./89 

and furbher he worked ir 310 days during the year 1990 

without any break as per official records maintained for 

casual workers. This would be evideit from the Details 

of mister ixlls wages of applicant for the year 1988 

and 1990. 	 S  

A copy of the 4ister Roll wages indicating working 

dirs i s ei co sed as pnnexire ' ' S 

3. 	That the  service of applicant was terminated with. 

veia1 order in the nonth of Novether, 1990. Thereafter 

the appliceflt appthached the imthotities on several 

occasion for his regagnent as casual labour and 

submitted rresetation dated ).9.9O, 18.9.91. 30,6.92 

and also At submitted cc an application to the Hon'ble 
2 	

Prime Minister of India on 16. 3.94 for his apj:oinbnent. 

Thereafter Director Ganerl, All India Radio vide his 

Letter No. 4/75/9 3-S. V.1/ Z) 2 dated  11.5 • 94 wherêy 

it is stated that a copy of rrese'itation ac1ressed to 

the Hon' Me Prime Minister for absotion/appointhent in a 

regilar Gmljp D post is ericb rs ed and reci ested that 

necessary S...... 

/ 
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necessaiy coninents in this regard may please be sait 

to to Direcix, rate at the earliest. Thereafter the Asstt. 

igineer Civil vide his letter No. , EWA/mB/94-.95/9_W33 

dated 8.6.94 wherdDy the Asstt. Thgineer Civil Construction 

wing intimated the Director Geeral that as per rethrds 

available in his office the zpplic,6nt was engaged on 

muster ,1l as unskilled labour on caial basis w.e,f. 

1.12,88 and he bad been egaged 348 days in the year 

1989 and 310 days in the year 1990, and also certified 

that the applicant is a sincere woxk*r and deserves a job, 

being only earning male member of the family and also 

recaested r sympathetic consideration of the case of the 

applicant. B.e it stated that in all the represetation 

the applicant prayed for apointnnt on regular basis 

any gxthp 'D' 'ost in the Civil Construction Wing and 

evei the Exeà.itive  Engineer vide his letter No, ITA(c/ 

1(9)/91-.5/2895-96 dated 24.03,92wheraby xwarded his case 

to tbb Superinten ding gineer Civil Con str.ictiofl Wixng, 

Guwahati • The applicant §lso submitted numbers of 

rresentation to the Espondants and the Execitive 

gineer strongly forwarded . vide letter No. 1(5)/90-.5/ 

228-. 29 dated 23.3.93 to the Superinten ding gineer. 

Civil Con stxuctio1 Wing, Qiwahati. But no action was 

initiated for his appoinneflt in regular Gtup D vacancy. 

Copies ..... 
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O)piesof the represitation dated 20.9.90, 16.9.91 
forwarding letter dated 24. 3.92 Represeitatjon dated 
30.6.92, forwar.ng letter dated 12.10.92 and 23. 3.93 
Director Gera1' s Letter dated 11,5.94 and reply dated 

8.6.94 are elciosed as Annexure 	C, D. E, F, G, H, I 

dJ. 	 - 

4, 	that the applicant turther begs to state that 

the Assistant m gineer (Civil) Dibxugarh, vide his letter 

No, AE(C)/IEB/E..9/94/68.69 dated 15.7.94 req.zested the 

Directo r Geiera1 to despatdi all relevant to aima -*t s 

in respect of the applicant to Chief Engineer Civil, 

New,Lelhi for ea1y action as regard absorption 

of the applicant in any group I) post. But uptil.11 now no 

action was initiated for appoinbtent.. 

A corjy of the letter. dated 15.7.94 is enclosed 

as Annemare — 'K', 

5. 	1b st surprisingly, when the repres e-i tation of the 

applicant are pei ding for regilar absorption before the 

_ authorities one Sri Ajit Baran Nitra, Rèspond€nt No.4 

is appointed on regilar basis against a gzotp I) vacancy. 

in the mnth of July/94 in the office of the Civil 

(nstruction Wing, Dibrz garb Division in atipersesion of 

the claim of the applicant. IhisacUón of the applicant 

is highly illegal, arbitrary and discriminatory. 

FA 



The applicant could not o,llect the copy of the appoihtznant 

letter of Sri Ajit Baran Mitka in spite of best efforts. 

Therere the Hon'ble Tribunal be pleased to direct the 

Resporadant to proaice a copy of the appointmEnt letter. 

of Sri z.J. Nitra bei5re the H'ble 'Tribunal. 

That the applicant acqiired a legal and valule 

riit after serving as casual worker oaring the year 1988, 

1989, 90 continuously without any artificial break. 

e it stated that when the applicant was working as 

casual labours mre persons were recxuited thxough 

ployment Exdange, and the name of the applicant also 

,onsed by the Buploymeat Exdiange in relevant time, 

The applicant regd. with 1)ibrugaith BnPlOYment Exdiange. 

c But the applicant was not appointed in any gup D 

vacan cy. 

-M 

 That the applicant accluireda riit for appointmit 

in terms of the policy guideline laid ciown by the Ministry 

of Finance for appointment of casual workers in any 

grov I) vacancy. The relevan t portion of the condition 

and guideline is qioted hersunder from Swami' s Oniplete 

Manual on Establishment and Administration for Ceitral 

(bvt. 0 fficers, 1989 Edition : 

'3 

"2 . S. .• •• • S 

I 
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2.62poin,tment of caø al labourers to Gzoui 'D _pQ. 

2.1. The appointment of ca.ial labourers to Group '0'. 

posts, boze on the regular establishmait uhich are 

reqiired to be filled by direct recniitint, will be 

made gibj ect to the following anditions :- 

No casal labourer not registered with the 

Inployment E* 'ige should be appointed to ço sts 

boxne on the regular  establishment ; 

Casual laboirrers appoix ted thmough Employment 

Exchange and possessing experience of a minimum 

of two years' continuous service as casual labour 

in the offic/estab1ishmt to whith they are 

so appointee will be eligible for appoin tmcnt 

- 	to p0 sts on the regular establishment in that 

officwestab1i shment without any further 

refereice to the EiTployment Exchange. 

Casual 1aboures recriited in an office/ 

estalishment direct, without referce to the - 

hiploymit Exchange, should not be onsidered 

r appointment to regular eastablishrncnt unless 

they get thans elves regis te red with the 

flnployznent Exch an ce, re der, from the date of such 

registration, miinum of tvc ye ars' axitiuous 

/ 

sexvice........ 
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service as caaial lab our, and are subsequently 

spofl sored by the EVjoymnt Exc*iange in aco rdan ce 

with their position in the register of the Exchange. 

( 	paragraph 3 beiow for one time relaxatio n). 

2.2. A casual labourer may be given the befit 

of 2 years' continuous service as casual 1ourer if he 

has put in at least 240 days (226 days in the case of 

offices observing dc 5 days wedc) of service as a casual 

louxer (in'cluding broken periods of service) airing 

each a f the two years of svice referred to above. 

(C,I. N.P., U.N. No. P.8(Zi-Estt.(&1/60 dated 

the 24th Jniaxy, 1961 N.H.A,, 0.M. No. 6/52/60.-Eztt.(A), 

dated the 16th Febmary.. 1961; No. 16/l0/66..Estt. (Ii), 

dated the 2d Decaier, l966s14/1/68...Ett. (C), dated 

the 12th Fxuazy, 1969; and U,P.& A, i, ,O,M.No. 49)t 49014/ 

19/84..Estt.(C), dated the 25th October, 1984. 

Prom the above it is qiite clear that the 

,plicant has acqiirecl a legal right for appointhit on 

priority basis. 

81 	at the applicant begs to state that initially 

cause of action arose in the nonth of 1990 when the 

service of the applicant was terminated following verbal 

order, and thereafter agaijat cause of action arose 

in the........ 
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in the xTonth of July/94 when Sri Ajit Baran Ilitra was 

ppointed on regular basis in Group $ D o st in the 

office of the Civil QDnstzuction Wing, ribxugazh r  Division. 

That the applicant begs 'to state that the respondents 

are vezy Eyupathetic towards the applicant and they have 

tcen all necessary action for his appointment but the 

office of the Chief Thgineer, still silEQnt regarding his  

appo in tatit in Group ' 1)' p0 st. iii erefo re the Hon'b]. e 

Tribtrn al be pleased to 'direct the Chief gin eer to 

consider the case of the applicant on priority basis for 

appointment in any Ex.isUng Group - 'D' vacancy. Be it 

stated that there are nunber, of Grou 	'1)' vacancy still 

available under the S. E Civil Cofltxuctin Wing. All India 

Radio • There is no di ffcu1ty for the Respondents to 

acconnodate the applicant in any Group D vacancy in the 

North Eastern Region. The applicant is also willing to 

serve anywhere in India. 

That the applicant beg to state that the Hori'ble 

Principal Bench, New DeThi, in a similar case of 

regularisation in Vaidev And 0thers —yE-. Union of India 

& otherè, 0.i. No. 894, 2322 and 1775 of 1990, uhich was 

decided on 8. 2.1991 was pleased to hold as follows in 

paragraph 12 and 13 and 14 of the ju dgeme t reported 

in 1991 (17) ATC. 679 

'l 2.. 0 0 
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12. The aLp reme Court has directed the (bvernment 

to prare schemes for reüarising casual workers in the 

1aiiways, the Posts and Telegraphs Departmt, the Ino,me 

Tax Dejartme'1t, the Delhi Municipal Ooxporation • Nehru 

Yuvak K ei dras. Co P. W. L and P. W. D Daily-wage EVloyee s 

in Kiataka ('ide Inder Pal Yadav vs. Union of India. 

relating to the Railways Daily-Rated Casual Lour 

Ezr byed under P & T. vs. Union of India rel atm g to 

P & T. Departnit; U.P. Iname Tax DartmEflt V. Union 

of India; Ilhi Micipal (bxpoxation Karamdiari Ekta 

tbiofl v. P.L.Sinç, L1iredra chamoli vs State of U.P. 

relating to Nxu Yuvak Kedras; Surinder Singh v. 

C.P.W. ID.., and thaxward District P.W. I). 

Literate Daily. Wage EV10yees  vs. State of Kaznata. 

Referring to the leading decisions on the øibj ect, the 

$apreme Court made the following pertineit observations 

in the K aatak a case# m€ntion ed above.: 

"We have referred to several pmdeits all 

rEndered within the olrrEnt decade - to emphasi e upon' 

the feature that eqial pay for ecpal work and providing 

- sec.arity of service by regularising caia1 employment 

wjthin a reasnable period*  have been unaninously 

accted by this (burt as a constitutional goal to 

our polic. Article 141 of the constitution provides 

- 	 how the directions of this Court are to be treated 

and we 
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and we cb not think there is any need to renind the 

instrurnettalities of the State be it of the Centre 

or the State, or the public stOr that the 

constitution mcers wanted thct to be hound by what 

this court said by way o f interpreting lawN. 

In the light of the aftresaid legal positions  

the framing of a suitable  schene for regilarising the 

Casual Artistes of 1Yordarshan is a aflstitUtona1 

imperative and long 6 ye r& e 

In our onaidered view, the respondents should 

frame a sc*leme for abrption of Caøial Artistes who have 

wo ik ed for a period of one year and mo re, keepihg in view 

the friiowiflg aspects : 

(i) 	Caial Artistes who have been engaged for an 

aggregate period of 1f) days, may be treated 

as eligible for recplarisatiofl. The broken  

periods in between engagement and disengagement, 

are to be io red for this puxpse. 

dck The r€ondents shall prepare a pie1 of 

Casual Artistes who had been engaged on 

contract basis, depending on the length of 

service. 11he n as of those who have not be Efl 

rei3.arised so far, specially from 1980 

onwards, though they may not be in service now, 

aCe to be...... 
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are to be included in the panel. Persons 

ho me on& the panel, are to be on sidere d for 

regilarisation in the availb1e a vacericies, 

For the puxose of regilarisation the upper 

-. 	age-limit h a s to be relaxed to the exten of 

service rerdered by the Cial l4rtistes, lZ) 

&s' service in the aggregatte shall be treated 

as the service reidered in one year for this 

purpose. 

Till all the Caeial Astistes who have been 

ogaged by the respondents have been regilarised, 

the respondents may not resort to fresh 

recruitment of sudn Artistes through BVIoyment 

Exchange o r 0 therwise. 

TLII the Cazal Artistes are zegilariseds the 

wages to be paid to then should be in accordance 

with the scile of pay of the post held by a 

regular enloyee in an identical post. The 

aiount of acthal piuent would be restricted to 

the actual numbr of days worked during a nx)nth. 

The case of the applicant gain sport from the above 

decision of the Hon'ble Principal Bei di, New Delhi. 

Similar view ,  also eressed by the Hcn'ble Principal Bench 

in 
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In RaJ Karnal & others ..Vs-. thlon of India & Ors. ,whith 
also support the case of the applicant, therefore, 

application deserves to be allowed, 

11 	That this application is made bona fide and 

r the cause of justice. 

7:, 	Reliefs gMIdjotr 
: 

Under the facts and cirolmstances, the applicant 

prays for the iillowing reliefs 

That therspondants tbe directed to appoint 

the applicant in any regilar Gvup 1 Ds vacancy 

under the respondantNo.i, 2 and 3, prefer1y 
• 

	

	In the orth-.eastern region, on priority basis, 

onsidering the past service of the applicant. 

That any other o rde/orders, deem fit and pper 
under the fact and circumstgnex of the case. 

The ab)ve reliefs are prayed on the ñllowing 

arngst other 

-GROUND$. 

1* 	For that the applicant redered 2 years contInuous 

4 	 servic e ds cai al worker,, without any artificial break s, 
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For that the applicant is eligible and entitled 

to be appointed on reilar basis, in terms of Cetral 

GveulmEflt Iblcy laid down for regularisation on 

ntiriuous service of 240 days, after two subsecpet years. 

For that shri ijith Baran Nitra was appointed in 

July,94  and reg.zlarised in thepost of Gro up I D' pe)n in 

supersession of the claim of applicant (1uring paidancy 

of his rresentatiofl. 

For that the applicant acqiired a legal and 

valuable rit after serving nore than two years without 

any break for appontmEflt on regular. basis. 

5, 	1br that there are available group '1)' vaccy under 

the respofldant1o.l, 2 and 3 in the North.-Eastern Region. 

61 	For that the applicant has no source of earning 

r maintaining himself and his ot1r family meiTbers, as 

he belonged to a very poOr family. 

7 	For that the case of the applicant out to have 

been o,nsidered on priority basis fiDr appointmet in any 

Group •' I)' vacancy. 
 

4 

80  , . . .. ... 



16 

8, 	InterimReliefs Dreyd for: 

Luring the pen dElcy of this application th 

applicant preys for the following interim reliefs : 

(1) 	That the resndits be directed to o,nsider 

the case o £ the plicant for appointmEnt in 

any group 'D' vacancy on caia1 basis till 

disposal of thi5 application. 

The alx,ve interim relief is prayed on the grounds 

maitioned in para 7 of this application. 

90 	That the applicants declares that there is no 

rea under any rule and the Hon'ble Tribuflal i8 

the only remedy. 

That the applicants further declares that they have 

not filed any other Ipplication on this aibject 

matter before any other Tribunal/Court. 

= 

1 stal Order NO. 
	 c 	02, 	2-5073 

Date 	 as 

j 

	 Issiedby — 

Payable at 

1 2...... 



I. 

—1?- 

Details of index 

Index containing the detaiie of documents are 

onclosed. 

List of enclaues:: 

As per Index. 

I, Shri Shyama]. Fllick, son of late Satish fllick, 

resident of Borbari Rai]uay Colony, Railway Quarter No. 45A 9  Dibrugarh 

do hereby declare and verify that the statemants nude in pars 1 to 13 

are true to my knoWleC,, and I have not suppressed any material 

facts. - 

r 1lc1  
Place : 	 Signature 

Date : •2' 

- . 	I 
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Appendix 1 
Riii 	3 (2) 

Caste Development Board 
1, DIBRUGARH : ASSAM 

No?d147 	 Date  pi 	 JJf 

Catc CcJd11,ca±Q 

) This is to certify that 	hri I Shpii I Iuari 	 V 
- 	 - 	son / w)j(/ dnhter 	 &i 

in the sub-division 	 of the 
state 	 ky-....belongs to the 	 Community which is 
recognised as a Scheduled Caste under the constitution ( Scheduled Caste ) order. 
1950 the cnstitu1ion as amended from time to time. 

2 Shri / Shrimatj / Kumari 	 L 
and his I heyIA ily reside (s) in llage I town 
P. 0. 	__Y 	 of 	 bistricti 
Sub- Division of 

- 

.4 
CoTgE 	ale 
For eput4 

DIBRUGARil  

7 

t .  

I 	 "• 	j ch are not applicable. 
wiw Hjrdinarily resides 

used here will have thesame meaning as in section 
20 of the RepresentatiOn of the people act. 1950 

Ia
Eirman 

Development BQard 

/9. 



DETAILS OF MUSTER ROLL WAGES OF MR, SHYAMAL MALLICK 	 t C) 
FOR THE YEAR OF 1999 AND 1990. 

M.R. No. Month Days Rate 	Anunt 
&Date 

105/21.12.88 January'89 31 days 17/- 527/- 

118/30.01.89 February'89 28 days 17/- 476/- 

130/02.03.89 March'89 27 days 17/- 459/- 

145/31.03,89 April'89 26 days 17/- 442/- 

008/01.05.89 May'89 31 days 17/- 527/- 

15/30.05.89 June'89 24 days 17/- 407/- 

024/12.06.89 July'89 31 days 17/- 527/- 

142/20,07.89 August&99 31 days' 17/- 527/- 

054/23.08.89 September'89 30 days 1 17/- 510/- 

69/19.09.89 October'89 30 days 17/- 510/- 

89/20.10.89 November'89 28 days 17/- 476/- 

110/27.11.89 December'89 31 days 17/- 527/- 

348 days 

124/02.12.89 January'90 20 days 17/- 340/- 

128/23,01.90 February'90 28 days 17/- 	' 476/- 

138/13,02.90 March'90 31 days 17/- 527/- 

154/23.03.90 April'90 24 days 17/- 408/- 

012/25.04.90 May'90 29 days 17/- 493/- 

023/25.05.90 June'90 29 days 17/- 493/ 

030/03.07.90 July'90 29 days 17/- 493/- 

036/31.07.90 August'90 31 days 17/ 527/- 

Hand Receipt September'90 29 days 17/- 493/- 

Hand Receipt October'90 31 days 17/- 527/- 

Hand Receipt NoVember'90 29 days 17/- 493/ 

310 days 

C( 
fvvl 

(1 
Assistant Engineer(civil) 

CCWg AIRS DIBRUGARH 

mail'"' Engineer 
(CIvV) 

G,C.W. *.L. oibrusalb 

24 



• 	

S. 

wn 

I 

V 

The *upsrint.aUng nqinser(d.vLl) 
Civil ConstrucUon Wing, 
Loord*r.1*a PTneJSe.I  
R,G.fl.xiah Noad, 
P.Os- Soo,  Read, 

4 . 

tobjants. P.qs.t for psresn.nt absorption in 
any group D' eat.qory staff in this 

owl- 
dspayb.nt. 

sfr. 

With do. respect and im.bl. auheieaion, I bog 
to lay few line, for favour of your kind aysepathe tic cunsi. 

5- 

deration plea.... 

That Sir, I ian belongs to M. very poor faani3y 
and I hure lest my Lather after sypeazing of claa...X After 
the death of s,y father x fell in great distress with ny widow 
esther and minor sister,  per the reason I cowidnot prosecute 
ayhigherstt&&1.s.also 0  

That air, I joined the Civil Construction Wing, 
All India Radio, bi)zugarh in the office of the  Aisistant Engii. 
nser(oivil) on casual basis from lit Dscnber,1988 and still 
working. 	5, 

That Sir, Since than I have be.i serving in the  
said post to the entire satisfaction of all sy superior. 

In the circusatances wantioned tanreebove, I 
requ.st you to be so'kind as to issue an order so that I may 
be *ppoint.d in the permanent post of any group'D' Category 
staff in this department.\capy of Jehedolie cast certificate 
and d.tiila Of Muster Roll labour wages is also enclosed her.. 
with for your kind considerstion a1eaa.. 

.5' 	

Dated Dibrugazti 
the 20th $SDt 6 90 

Tours faithfully, 

(JIftMAL W.LLXc*) 

tted. 

• 	 /vocatO 	
S 



• 	: 	

) 

-; 	
The 8*apertntending ngineer(Civil) 

Tinali, 

Easnuni r.idan 

(Throuch proper channel) 

JubJecti- Request for perrnaneM absorption in any 
group $DO category etaff in this 
depent. 

ir 

;. 	With duo respect and humble submission, I beg to 
lay few lines for favour k1wd of your kind sympathetic 
conaidetation please. 

That Bir, I am belongs to a very poor family and 
I have last my father after eppering in clasa-X. Aftor the 
death of my father I f.11 in great distreas with my widow mother 
and minor sister. For the reason I couldnot prosecute my higher 
silos also. 

That sir, I Joined the Civil Construction Wing, 
All!Zndia 9adio. Dibrugarh in the office of the Assistant 
nginser(Civil) on casual basis from let Pecerer, 1900 and 

• stiliworking. 

That sir, since then I have 'been a'rving in the said 
post to the entire eatisttion of all my superior. 

In the circuiustence3 mentioned hereabové, I request 
you to be so kind as to issue an order so that I my be appointed 
in thepermanent post of any group 'U cate¼ry staff in this 
dspaztnt. Copy of schedule caste certificate and details of  
41ster Roll labour wages is also enclosed herewith for your 

kind caneidetatton please. 

1 
1) Details of Mater Roil wages. 

• • 	3) Caste Certificate, 
H.S.L.C. Peas cerUficate. 
P.R.rtificate. 

• 	 : 	5) character certificate. 

Dated Dbruciarh 	 Yours faithfUlly, 
the 	 epti 

' 

/), 	/ 	• ( hysai 41lick ) 

& foae 	
) 

I tOjcV 	
01 

! 

	

Ifo 	, ysil 	
/ 	

•\ 
CC A, 
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:•! 

, 	:AIRCIVIL 	
OE:2535 

GOVERflME"1T OP INDIA 	
Q 

OFFICE OF Ti 	
EXPCU!1 'JE Et CT fllEI ( T J 11, 

CIVIL CONSTRUCTI ON J iUCALL INL)i A RADIO 

IThNAGAI:791 111 

To 

.. uperintendth Engifleer(C1vu1) 
C1Vi1 ConStrUcti0r Wing, 
A1l India RadiO, 
Zoo Nrangi Tina1i, 
By Lane No.1 
p.0:- Bamunimaidant 
Guw  hi:7810. 

Subject:- 	
Request for permanent absorption in Group'D' 

post. 

Sir, 
Enclosed please find one repreSeflt1tl0fl sub- 

'fl9' Mallic 	
consideratboni 

k, Casual worker, CCW, AIR, Dib- 
mitted by Shri Shya

rugarh, for kind and sympathetic  

Yours fai)J}1fU1lY 

Enclo:- As Above. .91 
(ri.S. NUY.HERJEE) 

EXECUTI' ENGINEER(CIVIL) 

Copy to the Assistant Engineer('h11) Civil Constructi0n Wing, 
All India Radio, jbrugaI'h, for information with reference to 
his endorsement No. AIR/AE/DIB/91_92/'9' dt. 18.9.9

1 . 

Execut11nee iyu 

I1T'c 



Af 

4 i  
To 
The Supsrintendinq Engineer (Civil), 
Civil Construction Winq, 
All India Radio, 	 A.  Guwahatj,21. 

( THRSUGH PAPER CPNNEt) 

Sub g.- Prayer for permanent absorption ti as a 
peon in Iroup 'NO cabogory staff•  

Ref:.. My letter no.dáted l,•,• ,i and forwarded 
by RE (C) ,)ibruarh vide latter flO. AIR/Al.. 

Sir 

with due respect and humble subniesion, I beg  to 
lay few lines for your kind sympathetic consideration pleas.. 

That 8ir, I am belongs to a very poor family and 
mars over I have *lready lost my faith and after that with 
a treat financial difficulty I passed N.S.Lc examination 
in the year ll and at the seine timo with a qreat difficulty 
I am poolinj my fmily with my dependent widow mother and 
minor sister. 

That sir , I was joined as a casual worker in 
C.C.W, AU India Radio, Pibruerh sub-division from lit 

Jecember 1$8 and I worked 3? days 1i the year of 1989 and 
days in the year/of 	Ld I surved the entire period 

ith full satisfactory of Superior ifficer end staff, 
- 	That Sir, I \learnt from the reliable source 

that under Dibrugarh livieion one pose-  of peon laying vacant 
and for the said post I may kindly be appointed so that 
my family can be saved and oblid. 

In40 :-l))etails of Muster Roll wages,, 
2) Caste Certificate, 
3)H.S.L.C. Pass certificate. 
4)p.R.Certjfjcate. 
5)Character Certificate. 

lated 3S. , '2. 	
Tours faithfully, 

(Shyanal Maltick ) 

r 



GOVERNMENT OF INDIA 
OFFICE OF THE EXECUTIVE ENGINEER (CIVIL) 

CIVIL CONSTRUCTION WING:::: ALL INDIA RADIO , 
DII3RIJGARII DIVISION 

DI BRUGARH 

ftL 

Xr 	 Dateth- 12.10 9 92. 

To 
The Superintendirig Engineer (Civil), 
Civil Construction Wing , 

All India Radio , 
Zoo narngi Tinialj, 
BY lane no.1 
p,Q • l3amunimaidan, 
Guwahati :781-021, 

Sub:- Request for permanent absorption in Group 
'D' post, - 

Sir 	1p 

0 	
Enclosed please find herewith an application 

received from Shri Shnial Mallick, Casual worker, CCW,AIR, 

Dibrugarh vzhich io self explainatory. This is for your kind 
and sympathetic consideration. 

Yours faithfully , 

Enclo:- As above. 	I 

Assistant SurGeror of Works (Civil) 
For The Executive Engineer (Civil). 
Civil Construction Wing , A.I.R , 

DI BRUGARH, 

Copy to :- 

1) The EE(C),CCW,AIR,itanagr for information please 0  
The same application wak already frowarded to the 
division office vide AE(C),CCW,AIR,Dibrugarh 
AIfl/AE-DIB/92-93/9.E/330, Dt 0 30.6,'92 for further 
submission to E(C),Ghy, 

/ 
ASSISTANT KNLNKXSURVEYOR OF WORKS. 
FOR E.E O (C), CCW,Al, Dibrugarh, 

-' 



• 	 .• 

VERN?iENT OF INDIA 
P 	 .ICE OF THE EXECMIVE ENGrNEER(CxvIL) 

. 	 '.CiViL CONSTRICTION WING sALL INDIA RADIO 
• DISRUGARH 

• 	(SYC) 0 	2_8 - 2_!~ 	4~ O./L 2 5

To 

- 3-50 
 Superint.nding Engineer(Civjl), 

Civil Construction Wing, 
All India Radio, 
Guvaheti. 

Subs-. 	Request for permanent absorption as a Peon 
in Group ODI contingency staff in favour of 

- 	 Shri, ShyeMl Mallik, 

Ref i- 	 A.E,(c),Dib'e letter No, Air/AE-.DIB/91..92/9.g/330 
dt,30,9.93. 

L 
Sir, 

With reference to the above I would like to 
draw your kind attention that Shri. shyamal Mallik was 
joined as a casual worker in C.C,W., All India Radio , 

Dibrugarh Sub- Division from 1 at, Dec.mber 1988 and 
worked for 348 dsya upto 31 at, Dcomber 1989 and in 
the year 1990 he worked 310 days as per Official Record maintained for Casual Wo±kera, 

Shri. Mallik belongs to very poor family, ((X.hi
sth  great difficulty, he rune the family. He continued 
 his education and succeeded in the H.8.LC. examination 

 the year 1991 struggling with the circumstances. 

/ 	 During his working period he served with full • 

	

	 aatisaction of all the staff of Dibrugarh Sub-Division. 
He got very good knowle4ge of plumbing work and during 
emergency, in all maintenance work in A.I.R, Staff Quarters 
and Studio he used to engaged for the said type of work, 

Sometime he also engaged for some clerical work 
during the time of urgency and he performed the duties 
which was entrusted to him with full satisfaction, 

considering the above points, his case may 
kindly be consider and save his family. 

.1 
Yours faithfully, 

Assistant Sur+eyor of Works 
For Executive Engineer (Civil) 

Civil Construction Wing, 
All India Radio sDibruçjarh 

Copy forwarded to $ 
1. The Executive Engineer(Cjvj]), Civil Construction 

Wing, All India Radio. Itanagar for information 
and necessary action pleas.. 

59 A.Ce) 
• 	 (Assistant Surveyor of Worke 

• 	 c_. #_ 

• 	•TT. 	 'N 	' 

• 	 S 	 VQ1' 



_rirri tNni 	 t 
/ 	 iniir ti'icrn 	Orucfl 

1' 	 I ).ilid. 	 wi w iPi till •110011 

MtM C fl A NI ) UM 

'flfllUUflki1Ik)fl thiled 	 . is forwarded 
lictrui t h in the Misilsiry of 	. 	 , 

fo r nppropr1lc uciloil. 

The twiiniunIcntic'n hns nobccn ncknowlcdgcd. 

CL jsjq7~ for Scuior ri, on Office,  
'MU 31 

t IL  

2 

rvornnt of India 
Directorate G9neral:A1] India Radio 

New Delhi, dated/1..91 
Subject : EThquet for p1rmanent absorbtj.or in any cou1, T i)' catjory etaff at OW, AIR, Dibruqarh. 

copy of 

 

I i. 	of Shri Shyam.iJ Ml] lick "It 	 o:w, AIR, Dibri,g.r addressed to PM' oN ' rPqlrdtng his appojnt,,nt In 
the permanent post of a ro,j11 '1)' 

tjff Is sent herewith, it is reqsted that necessary cPmrlorftr ,n this legard  may please be furnished to this tilrPctorat.e at the earljpqt. 

nc1. 

 

4 

Ar, dbove 
/ 

;itnt 
Civ Ii Constr 'ict ion liflq, 

. 1 11 India Radio, 

(S 

(G.c. Das) 
Dy. Director of ArIrn, t.YL) 

for Director (3enr-3] 

I' 

I 



F: W 

REGISTERED POST 

GOVERNMENT CF INDIA 
OFFICE OF THE ASSISTANT EiINEER(CIvfl4 
CIVIL CONSTRUCTIOS WIt3IALL INDIA RADIO 	 9 - prnJcMlH 706 

o_. AXRJIB/94_95/9..j 	- 

To 
/ 

Director General 
• 	All 	Radio, 

Akashvarj BhWSn, 
Parliament street, 
NOW D1j1  119 Oas 

Subs. 	Request for permanent •bsorbtjon io any Group'D' 
category ataf at CCW, AIR, Dibrugarh. 

Raft.. 	Your oU1ce 1ftte No 4/75,/93.SVI/202 1  dt. 11.05.94. 

Sir. 

In reply to the aforesaid letter, it is to be inti-
mated that as per records available in this office, Sri Shyamal 
mallick was engaged on muster roll as un-sklllod labcurer on 
casull basis with effect from 1st Decemb,r,1988. He had been 
engaged 348-days in the year of 190 and 3l0yU In the year 
of 1990(Det4ils as enalc,aed for ready reerenoe.) 

As recordo , evailable, Sri Shyamal mallick ueemu to be a good and effjøjent worker does the Jobs entrusted to him sincerely, since I have joined ii this office on 23rd April'94 (P,$) He is a needy person and ho is the only earning member of hib family, His Ssiie May ktniy tilt rionn.tlot-rql sympathetjaly 

/ 
Eflcl(.)$ As Above. 

YOur-S . aithfully, 

( a4hy PAR., SItM ) 
Assistant Erigineer(cjvjl) 

CCWi AIRS DIBRIJGAR.H 

I 



C, . 

EED 
Z. 
	 _ 

GOVERrI.jiq1 OF INDIA 	 , oxcz OF THE ASSISTANT ENGIN2ER(CIVIL) 
CIVIL CONSTRUCTION WI NG s ALL INDIA RADIO 

RUGAR}I:l86 0p 

. A(C)JDm/pg/94/ 	
Pted:- l5.O7 12j 

TO 

The Direct,,,r General, 
Shri Q.C.Dag, by name) 
Dy. Director of Admn(WL) 

2m All India Radio, 
Akashvanj Bhawa, 
Parliament Street, 

ew  )e lhit  110 Qp11 

Sub:.. 	
Recluest for permanent absorbtton in any group D' 
category staff at CCW, AIR1 Dibrugarh. 

Ref:.. 	Your office letter No (1) 4/75/93...SVI/282 dt.11.594 
(2) 4/75/93-SVI/411, 4t,27.6.94 

Sir, 

As per above reffered letter No.1 info rmation had been  furnished to your office vide our office letter No. AIR/ E-DIB/94..95/9./33 dt. 08.06.94, but as per your above ref e-. rred 
letter No.2 you have been asked to take up the matter with the Chief Engineer(cjj) CCWI, AIR, New Delhi. Hence it is re- quest to despatch all the related documents in respect of Sri 

Shyamal Mallick, Casual worker, CCW, AIR, Dibrugarh to Chief 
Engineer(cjj), CCW, AIR, New Delhi, for early action. 

Yours faithfully, 

L'-  (~;JJ .P-P A 
Assistant Engineer(ci 

C Ca CW: AIRS DIBRUCARJ-I 

çpy to:- 

(1) The Chief Engineer(cjvj) CCW, AIR, New Delhi, 
for information with a Xwro copy of above ref erred letter/and related documents in respect of sri 
Mallick, Casual worker, CCW, AIR, Dlbrugarh. The 

- matter may kindly be look, so that 
some favourable decission may be !iven against him, 

AssIstant Englneer(cjyj1 

&ttes.ed. 
A I 

NIvooate. 

4 


